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AUTHORITATIVE ENGLISH TEXT

BILL NO.4 OF 2014

THE HIMACHAL PRADESH BUS STANDS MANAGEMENT AND
DEVELOPMENT AUTHORITY (AMENDMENT) BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH BUS STANDS MANAGEMENT AND
DEVELOPMENT AUTHORITY (AMENDMENT ) BILL, 2014

ARRANGEMENT OF CLAUSES

Clauses:

Shorttitle.

Amendment of Long title.
Amendment of section 1.
Amendment of section 2.
Amendment of section 3.
Amendment of section 14.
Amendment of section 28.
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Bill No. 4 of 2014

THE HIMACHAL PRADESH BUS STANDS MANAGEMENT AND
DEVELOPMENT AUTHORITY (AMENDMENT) BILL, 2014

(As PASSSED BY THE LEGISLATIVE ASSEMBLY)
A 1
BILL

Jurther to amend the Himachal Pradesh Bus Stands Management and Development
Authority Act, 1999 (Act No. 18 of 1999).

Bk it enacted by the Legislative Assembly of Himachal Pradesh in the
Sixty-fifth Year of the Republic of India as follows:-

1. This Act may be called the Himachal Pradesh Bus Stands shon tite.
Management and Development Authority (Amendment) Act, 2014,

2. InLongtitle of the Himachal Pradesh Bus Stands Management :fm[f;:gmt::li |
and Development Authority Act, 1999 (hereinafter referred to as the “principal
Act”), after the words “and development of ', the words “City Transport
and” shall be inserted.

3. Insection 1 of the principal Act, after the words “Himachal :fﬂ:::zmt
Pradesh”, the words “City Transport and” shall be inserted.

4. Insection 2 of the principal Act, in sub-section (1), in clause (£), :rn::::;‘

after the words “means the”, the words “Himachal Pradesh City Transport
and” shall be inserted.

S. Insection3 of the principal Act, in sub-section (1), after the words :fm‘::::t;t
“Himachal Pradesh”, the words “City Transport and”’ shall be inserted.



Amendment 6. Insection 14 of the principal Act,—

of seclion 14,

(a) insub-section (1), after the words ““Authority to manage the

(b)

~ bus stands”, the words  and transport buses procured by

it’’ shall be inserted. ; and

in sub-section (3), -

)

(1if)

in clause (a), after the words and sign “Bus- Stands”,
the words and sign “and regulate, operate and conirol
the plying of buses procured by it ”’ shall be inserted. ;

in clause (i), after the words "by this Act”, the words,
signs and letters “either on its own or in joint venture or
on Public Private Participation (PPP) basis” shall be
inserted. ; and | |

after clause (i), the following new clause (j) shall be
inserted, namely:- | B -

“(j) provide for establishment of quality focused
multi-model public transport systems that are well
integrated providing seamless travel across modes.”.

Amendment 7. Insection 28 of the principal Act, in sub-section (2), in clause ),
after th-c words “proper management of the bus stands”, the words “and
regulation of transport buses procured by it” shall be inserted.

of section 28.
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